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SRI RAJESH KUMAR, ACCOUNTANT MEMBER
&
PRADIP KUMAR CHOUBEY, JUDICIAL MEMBER

I.T.A. No.: 263/KOL /2024
Assessment Year: 2020-21

Sandeep Kumar POAdQr .........cccceeeeeeiriieeesieseessescesscassesscassases Appellant
[PAN: AFSPP 7165 C]
Vs.

ITO, Circle-43, KOLKQLQ......cccccceeeeeeeeienneeerseeccesccccssoncccsscscccnns Respondent
Appearances:

Assessee represented by: Sunil Surana, AR.

Department represented by: Monalisha Pal Mukherjee, JCIT.

Date of concluding the hearing : September 26th, 2024
Date of pronouncing the order : October 15th, 2024

ORDER

Per Pradip Kumar Choubey, Judicial Member:

This appeal filed by the assessee pertaining to the Assessment Year (in
short ‘AY’) 2020-21 is directed against the order passed u/s 250 of the Income
Tax Act, 1961 (in short the ‘Act’) by the Commissioner of Income Tax
(Appeals)-NFAC, Delhi [hereinafter referred to as 1d. 'CIT(A)] dated
27.01.2023.

2. At the outset, 1d. Counsel for the assessee has submitted an application

dated 26.09.2024 stating that as per the instructions of his client, he may be



L.T.A. No.: 263/KOL/2024
Assessment Year: 2020-21
Sandeep Kumar Poddar.

allowed to withdraw the present appeal filed by the assessee. Ld. D/R has no

objection in this regard.

3. In view of this, the appeal of the assessee is accordingly dismissed as

withdrawn.

Order pronounced in the open Court on 15th October, 2024.

Sd/ - Sd/ -
[Rajesh Kumar]| [Pradip Kumar Choubey]|
Accountant Member Judicial Member
Dated: 15.10.2024

Bidhan (P.S.)
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